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Patittoner through 3hri K.N.Bahoguna» COis^al.,

I am not inclined to intarfera in thia

citoii^ ae the reapondenta have not declined to

releaae the gratuity to which the petitioner ia

entitled to. They have deferred the releaae
i

of gratuity and leave encashment until the

petitioner vacates the official quarter which

he has occupied. It is in the public interest

that he should vacate the official quarter

so that |t becomes available for allocation to a

person uho has to discharge duties and

responsibilities to the Institute, Hence, the

action taken by the respondents in insisting upon

the petitioner to vacate the official quarter

cannot be regarded as arbitrary.

In the circumstances, I decline to

inter fere^this application.
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